IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

(IB)-112(PB)/2017
IN THE MATTER OF:

Om Shivay Real Estate ... APPLICANT / PETITIONER
Vs

Advantages Projects & Consultants Pvt. RESPONDENT
Ltd.

SECTION:

Under Section 7 of Insolvency & Bankruptcy Code
Order delivered on 17.01.2018

Coram:

CHIEF JUSTICE (RETD.) M. M. KUMAR
Hon’ble President

S. K. MOHAPATRA
HON’BLE MEMBER (TECHNICAL)

PRESENTS:
For the Petitioner(s)
For the Respondent(s) Mr. Ashok Kumar Gupta, Liquidator

ORDER

The liquidator has not appeared at the first call but appeared
subsequently.

The liquidator has filed the present report under Regulation 5 & 15 of
Insolvency and Bankruptcy Board (Liquidation Process) Resolutions 2016.
The report has been filed in compliance of the direction given in the order
dated 18.12.2017 passed by this Tribunal. The report of the liquidator is
taken on record subject to all just exceptions. The office is directed to
maintain the file and attach the report with the main case.
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